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In THe CuNIRAL apMIN&IRATAvE TR [BUNAL
JUDHE R BaNCH 3 JUDHpUR .

Date of Order ‘?;illIME"’ B
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Mahesh Kumar Shekhawat /0 5h, Bachan 5ingh, C,/0 Mr., Amer
Singh Gehlot patwari, Chunni Lal Ki Havell Ke Pass, Govt.
Press Road, Bikaner, Rajasthan.

... APPLICANT,

n

v e X s

1. Union of India through its secretary, Ministry of
Information « Broadcasting, Goverilment of India, Shastri
Bhawan, New Delhl 110 011. -

2. Director Genergl and Chief mxecUtive Officer, All IndLa
Rag ic, akashwani Bhawan, parliamant Street, New Delhi -
110 U01.

3. 2tation Directdr, all India Radio, Bikaner, Rajasthan.

2o, RESPONDENTS .

Fr.o. Y. Khan counsel for the applilcant.
Mr. P.R. pPatel counsel for the respondents,

SR &AM

g

Hon®* bke mr. Justice G. L. Gupta, Vice Chairman.
Hon' ble FMr. A. P. Nagrath, administrative Member.

: VR D ER
(per Hon'bie Mr. A. P. Nagrath)
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The a@pplicant,5hrr M. K. bhekhawat, 18 being given
casgual assignment Ffrom time tO timg as aAnnouncer 1n all

India Radio, Blkangr, since 1994, He seeks directions to

the respondents to consider his clalm £or regulerisation

in teruws of directions dgiven in varlous Oas by different
Benches of the Tribunal. It would ke useful to reproduce

the relief clause ag prayed for by the apgplicanti.-

(i) Allow this C.a.

(11) Direct the respondents to extend the kenefit of
the judgements in O.A. NO. 341/97 Mand) Kuner &
Qrs., vse Unloela & Ors. decided on 3rd December,
19229, 192,93, in the matter of Nasir aAll Zaidi
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& VIS8, vs., U.D.£. & Ors. declided on 16,3.939,
Oedds NO. 578/33 1n the matter of Deepak Goswaml
Ve Javalo & UrS. and U.A. NO. 45,97 in the malter
Of Ansud Sharma & Ors. ve. UoJd.Ls & Ors . and
regllarise the services of the @ppllcants herein
in terms Of direction given 1n V.. NO. 822/91
oUresh oharma & Ors. glveinl benefit of the scheme
prégared lgnliring the cut of date Or prepare &
scheuwe ror regulerisation kKeeoing Ln view the
revised liberalised decision viae O.H, dated

17 3.4 a8 the appllcants hereln are similarly
placed.

(1ii) That the respondent be directed to engage the
appllcant hersin atlemst for 14 days in a month
Lill sy he ls regularised as ahnowicer on
Regular Basls in order to enable him ©o make both
their enos meet protection of livellnood.

(lv)To pass any other Order/direction as may be deewrd
fit in the facts and <ircuwstances ot the case, ®
2. It 1s obvious from the above, that thls matter 1s
being dgitated before ditterant Benches Of the Tribunal
end dlirsctions have been glven to the respondents to ¢onsider

the claeimg Of casual aunouwncers in terms of the scheme

4\

alrzady prepared fOr regulariscstion of casual staff artists

©

or to framwe a scheme covaerlng the casesg 0f casual announcers.
when the matter was heard finally at the request 0f leacned
couusel for the partiss, ohri o. Y. Khan, Leasrned comsal

tor the applicant, submitted that his client would be

h

atis fied i
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direcridhs were given to the ragpondents on
similar lines as given in the case of shri Nasir ali Zaldl

& Urse vs. UoU0.I, & Ors. in Ca 0o, 573/99 decided on 16.3.99.
we have perused the sald order ond having == regard to

the same, we £ind that there was absolutely no need tor the
applicant to agitate the matter afresh by filing this
wndividual OA. The order in that 04 covered all the casual

announcers whether they wee applicants wn that Oa or noi?

The operative part of the order 1s as under: -

% Thus, a conslstent view has beenl taken by the variaus
nenches of the Central administrative Tribuaal that
poordarshan and 411 India Raedlo shouald ftrame &
scheme Tor Fegularisation Casual Artists/Annouccers
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of verious nomsnclature and regulariss all the

Casual artists on ihe avallable vacancies., e 4o

not find any strong reason to deviate from the view
already taken in the matter. We accordingly dispose
of this apgplication with & direction to the respondent
Lo conslider regularisetion of all the Casual announcer
(vwhether they are applicants kefore us or not) under
the existing scheme or a scheme to be formalated in
terms Cf the order of the Principal Bench(supra),
within a periog of four months frowm the date oOf issue
of this order, ©

3. It is thus manlifest that thes cese of the agpplicant
would automatically stand covered in that direction,
However, now that applicant is before us, we consider it
appropriate to pass siwmllar dirsctions in this Oa. wWe find
that the applicant has annexed the copilss of numbsr of
judgeents by different Benches 0f the Iribunal covering

the same subject.

4. we were iInformed by the learned counsel for the

[

respondents that agalnst the sald order in the case of Nasir
4ll Zeidi &« UCs., the regpondents have moved £O the Hon' ble
High Court of Rajasthan by f£iling a writ pPetition. we also
discerit from the orders and olservations of the principal
sench in Qa4 NO. 1759/2000, in the cese of Rishikesh sharma
vs. YoUc L, & Ors. decuded on 06.02.4001, that against most
of the judgement of the different Benches of the Tribunal,

department has filed appeals which are pending in respective

Q

ourts. It was also stated in that case by the counsg for

i+

he regpondents that an appropriate appllcation would be
moved on bshalf of the respondents to have these matters
decided by the Hon'ble apex Court. In thls background, we
have no2 reasins to deviate from the orders passad by the
various Benches of the Tribunals, notylthstandiag the fact
that the Hyderabad Bench of the Trikunal haed taken a dizferen

view.
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5. Learned counsel for the applicant also strongly
urged'before us that the respondents be directed to give

a casual assignuent tothe applicant atleast for more than
14 days every month t1ll his regularisation. we d2 not
see aany force in this argument as respondents have clesarly

stated that casual announcers are called on guty only when

é’*\

soe sudden casuallty from amnongst regular announger Sccurs,
'Tkmfhéve cateygorically stated that all regular posts of

ahinouncers are filled upg and there 1s no vacancy. inge
‘ the casual announcers ars t0 be glven asslignient only when
eed ariges thers can be nd occasion Lo specify the number
of days for which any amouncer be assigned duaty in @ month,
we are convineed that absolutely no ground Ls made out by
the applicant to giver any direction to the respondents to
engage him for some speclified number Of days in a montin,

In this respect, nis plea 1s liable to ke rejected.

6. In the facts and circumstances Of theg case, we

allow the Oa in part. The respondents are directed to
extend the kenetit of the directions gdiven in Nasir all
Zaldl « Crs, vs.'U.D.L_ u_Ois, decided on 16.03.1992 in

OA NO. 578/99 and the simlilerjudgerents referred to in

the Ca. Needless to say, that the kenesfits s0 extended shall

Q ?6 ke sublect to the final cutcome Of the gppeals pending in

ot
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high Courts ana in the Hon'bie apex Court, NO order as

costs . /‘} |f-\
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